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Clause 5, AelARIRIAE AL We Wonsider that the Rent Controller  should
state his reasons for his decisions and that there should be a:HEME&owppeal to
the District Judge within thirty days. We do not thipiejt nenesweR teimake
the order of the District Judge final, but would prefer to leave it to the parties
to have recourse to such remedies as would be open to them under the Code
of Civil Procedure, 1908.

2. The Bill was published in the Gazette of India, Part V, dated Nevember
22, 1947.

3. We think that the Bill has not been so altered as to requive circulation

under Standing Order 41(5), and we recommend that it may be passed ass now
amended.

B. R. AMBEDEKAR

N. V. GADGIL

M. A. AYYANGAR

K. T. SHAH

M. 8. ANEY
*THAKUR DAS BHARGAVA
*DESHBANDHU GUPTA
N. G. RANGA

K. SANTHANAM

H. J. KHANDEKAR

R. K. SIDHWA
MOHAN LAL SAKSENA
*M. B. L. BHARGAVA

New Devmi:
Phe 18t December, 1947.

MINUTE OF DISSENT

The new houses in Delhi were excluded from the jurisdiction of the Delhi
and Ajmer-Merwara Rent Control Act with a view to giving encouragement to
$he building activities of the public.

‘The present Bill is sought tc he enacted on the plea that the rents charged
are in some cases excessive. The Government has not so far indicated how
many new houses have ecome into existence and what is the percentage of such
eases in which exhorbitant rents have heen charged. Anyhow the number of
such houses cannot be very considerable.

“The institution of the Rent Controller was abolished bv the Delhi and
Ajmer-Merwara Rent Control Act as it was notorious for corruption and mal-
practices and the jurisdiction of courts was substituted in its stead. This Bill

*Snbject to a Minute of Dissent,



seeks to revive this institution again which was less than a year ago notched
on account of disrepute and corruption. Further it is not comprehensible why
the ordinary courts which are fully competent to decide similar disputes about
the rest of the hcuses in Delhi should be deprived of jurisdiction as regards the
new houses and a forum should be created for them.

We do not agree with the view that the Bill having been sent to the
Belect Committee, it was beyond the purview of the .Select Committee
to.question the procedure envisaged in the Bill. The procedure preascribed in
the Bill did not constitute the prineiple of the Bill to which the Belest Com-
anittee or the House is committed. in our humble opinion there is no spe-
cial necessity to revive the institution of the Rent Controller and devise & forum
of special jurisdiotion. '

DESHBANDHU GUPTA
THAKUR DAS BHARGAVA
M. B. L. BHARGAVA

~j

. New Dzrmr:
“The 1st December, 1947.



' (BILL A8 AMENDED BY THE SgLEOT Commrrreg)

'(‘P}"brda\‘underlin.ed or sidelined indicate the amendments suggested by the
Committee) ’

A
BILL
to amend the Delhi and Ajmer-Merwara Rent Control Aot, 1047

" ‘WarnEas it is expedient to amend the Delhi and Ajmer-Merw Jon-
S : - ars
trol Act, 1847 (XIX of 1947), for the purposes hereinat%er appearing; Rent Gon,
It is hereby enacted as follows:— ’
1. Short title.—Th.s Act muy be calied the Delhi jmer- ; '
Control (Amendment) Act, 1947, oo e Dol and Aymer-Merwara Rent|
2. Amendment ot section i, Act XIX of 1947.—in clause (a of sub jon |,
. A N . ’ - 4 oA aﬁeetw
.('2‘)'uf section 1 of the Delhi and _Agmer-Merwum Reny (}ontml('A)ot,,IM‘L (herelz. '
inafter referred to as the said Act), after the word ‘‘premises’”” the words
“situated in the Province of Ajmer-Merwara' shall be inserted. '
.+ 3. Amendment of section 2, Act XIX of 1947.—To clause (¢) of section 2 of
the said Act the following word and sub-clause shall be added, narely : — :

,ﬁ' “(#17) where the standard rent hus been fixed under section TA, the rent so}’
xed;' .

- 4. Amendment of gection 7, Act XIX of 1947.—In sub-section (I) of section
77of the said Act, after the word *'premises’’ the words, figure and letter **other
than premises to which the provisions of section 7A -apply,’” shall be inserted,

35, Insertion of new section 7A in Act XIX of 1947.—After section 7 of the
said Act the following section shall be inserted, namely:— T

v **TA. 8pecial provisions relating to newly conatructed premises in Delhi,—
The- provisious set out in the ¥ourth' Schedule shall 'apply to the fixation of|.
rant and other matters relating to the premises in Delhi (hereinufter referred |
to ag the newly constructed premises) the construction of which was not com-
plesed before the commencement of this section.’’

3 6. Insertion of Fourth Schedule in Act XIX of 1947.—After the Third|"
Sohedule to the said Aot the following shall be inserted as the Fourth Schedule,

namely: — o o
m ““‘THE FOURTH SCHEDULE
o . . (See section T4)

. .Provisions relating to ‘the fimation of rent and other matters in respect of
e newly constructed premises in Delhi .
1. “'Rent Controller'’ for the purposes of this Schedule means the person
appointed by the Central Government as the Rent Controller. ‘ ‘
2

. I the Rent Controller on ‘a written complaint or otherwise
has reason to believe that the rent of any newly constructed premises is ex-
cessive, he may, after making such inquiry as he thinks fit, proceed to fix the

standard rent thereof.
-8, The Rent Controller in fixing the standard rent shall state in writing his

rehsons therefor.

¢d. In fixing the standard rent the Rent Controller shall take into consider-
ation all the circumstances of the case including any amount paid or to be paid
by.the tenant by way of premium or any other like sum in addition to rent.

5. No tenant holding any newly constructed premises under an existing lease
or on terms otherwise agreed to between the tenant and the landlord shall be
required as a result of fixation of the standard rent to pay a rate of rent higher
than that fixed in the lease or otherwise agreed to during the currency of an
existing lease or an extension thereof, unless the tenant has agreed to some
addition, improvement or alteration being carried out in such premises on the |
understandng (hat he would pay higher rent and such higher rent is previously
or at any subsequent time approved by the Rent Controller.
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